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Abolition ot U.D.C'a Grade 

920. Shrl R. G. Dubey: Will the 
Minister of Home Aftairs <be pleased 
to state: 

(a) whether any proposal has been 
made recenUy by the Clerk's Union 
for the abolition of U.D.C's Grade and 
it.It merger with Assilitant's grade; and 

(b} if so, the action proposed to be 
t.nken in the matter? 

The Deputy Minister in the Minis-
try of Home Mairs (Shrl L. N. 
Mishra) (a) Yes, Sir. 

(b) The matter i:; under coru;idera-
1ion 

Arrest of Criminal Tribes 

921. Shri R. G. Dubey: Will the 
Minister of Home Aftaln be pleased 
to state: 

(a) whether some Sansi men be-
longing to a former criminal tribe 
were arrested by Delhi Police for a 
number of dacoities in Bombay; and 

(b) it 1so, the details about the 
arrested persons? 

The Deputy Minister In the Mln»-
try of Home Aftain (Shrl L. N. 
lllsbra): (a) No, Sir. The arrests 
were made by the Bombay Police 
with the assiatance of Delhi Police. 

(b) Number of persons arrested wu 
twenty eight (23 belonged to the for-
mer Criminal Tribe of Sansles and 5 
were local residents). 
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Will the Minister of Home AJrab9 
be pleased to state: 

(a) whether Go\·emment have de-
cided to give upper age limit concee-
sion of 3 years for admission to com-
petitive examinations conducted by 
the Union Public Service Commisdmt 
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to peraons of Indian origin who have 
migrated from Kenya, Tanganyika, 
Uganda and Zanzibar; 

(b) whether similar concessions will 
be made available to persons o! Indian 
origin employed in Government ser-
vice in those countries; and 

( c) whether these concessions will 
also apply to competitive examina-
tions ronducted by the authorities 
otJh.er than the U.P.S.C. including the 
Defence Service examinations? 

The Depaty Minister in the Mlnls-
tr1' of Home Affairs (Sbri L. N. 
MJ&hra): (a) and (b). Yes. The con-
cession will be admissible !or a period 
ot. IS ,.ears, ending 30th November, 
1967. Further, for persons o! Indian 
origin employed in Government ser-
vice in those countries, there is also 
no age restriction for recruitment to 
pasts/services which are filled other-
wise than through Union Public Ser-
vice Commission. No age concession 
ia, however, allowed to persons of 
Indian origin who have migrated tram 
Kenya. Tanganyika, Uganda and 
Z8Jl7jbar (including tnase who were 
in Government service in those coun-
tries) tor entry to services/posts in 
the Armed Forces, irrespective of 
whether the recruitment to those ser-
vices/posts is through examinations 
conducted by the Union Public Service 
Commission Or by Defence Ministry, 
or through any other method. 

(c') Yes, the concession is also ad-
miasible tor competitive examinations 
conducted by the authorities other 
than tihe Union Public Service Com-
mJasion, except tor the examinations 
conducted by Defence Ministry tor 
mtry to the Armed Forces, the posi-
tion pertain.Ing to which has been 
stated above. 
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